FACTUAL REPORT ON BEHALF OF
MP POLLUTION CONTROL BOARD

In the Matter of

OA 07/2022 & OA 12/2022(CZ)

Dr. Subhash C Pandey

v/s
State of MP & Ors.




FACTUAL REPORT

Sub: Factual report as per the order dated 15.02.2024 of Hon’ble NGT in the
matter of OA 07/2022 & OA 12/2022(CZ) Dr. Subhash C Pandey v/s
State of MP & Ors.

Hon’ble NGT issued following instructions on dated 15.02.2024 in
the matter of OA 07/2022 & OA 12/2022 (CZ) Dr. Subhash C Pandey v/s
State of MP & Others. :-

“3. Learned Counsel for the Respondent no. 17/ Mr. Yadvendra
Yadav has submitted that the Applicant of I.A Respondent No. 15
to 15 (E) have sold the land and thus further action should be
taken against the person doing commercial business at the spot.
State Pollution Control Board is directed to verify and report. ”

In reference to the order dated 09.01.2024 of Hon’ble NGT, the
information was submitted on dated 14.02.2024 and is enclosed as
Annexure — |. A letter was issued to Tehsil — Huzur, Distt — Bhopal
regarding the identification of the facts as mentioned in IA No. 06/2024
submitted by Respondent no. 15 to 15(e).

In reference to the order dated 15.02.2024 of Hon’ble NGT, the
information was sought again from the SDM, Tehsil — Huzur, Distt —
Bhopal and the matter with regards to the facts of I.A. No. 06/2024 is
reviewed. The information provided by SDM, Tehsil — Huzur, Distt —
Bhopal vide letter no. 58 dated 14.03.2024 regarding the verification of the
ownership of the land. The copy of letter is enclosed as Annexure— I1.

As per the letter, the main points of the letter are mentioned as under:

a. Earlier in the 33 meters buffer area from FTL of Kerwa reservoir,
the Khasra No. 286/1/1 area 0.336 hectare of Dr Pramod
Shrivastava was mentioned in the list of encroachers. One kaccha
tin shed and TGI Insignia hotel were constructed on that portion
of land.

b. As per current revenue records, Khasra number 286/1/1/1 area
0.404 hectares and Khasra number 286/1/1/2 area 0.336 hectares



are registered in the name of Narayani Beva, Jamuna Prasad, Smt.
Shushila Bai W/o Arjun Singh, Smt. Meera Bai W/o Kanchedilal,
Khemchand S/o Gangaram and Durga Shankar S/o Mishralal,
Smt. Laxmibai W/o Bansi lal, Gyarsi Bai Naba D/o Bansilal,
Golu, Shubham, Neeraj Naba S/o Bansilal sanrakshakMaalaxmi
Baihaving equal share in 0.404hectares and Mrs. Upma
Shrivastava W/o Pramod Shrivastava, resident of Chunabhatti,
Bhopal, Madhya Pradesh, having equal share in 0.336 hectares.

In both of the above letter, it is observed that as per the revenue record
the ownership of the land is in the name of the Respondent no. 15. to 15 (e).
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Brajesh Sharma Prakamya Tnvan
Regional Officer AE (C)

MPPCB, Bhopal RO, MPPCB, Bhopal



Annexure |

FACTUALREPORT

Sub: Factual report as per the order dated 09/01/2024 of Hon’ble NGT in the
matter of OA 07/2022& OA 12/2022(CZ) Dr. Subhash C Pandey v/s
State of MP& Ors.

Hon’ble NGT issued following instructions on dated 09/01/2024 in
the matter of OA 07/2022& OA 12/2022 (CZ) Dr. Subhash C Pandey v/s
State of MP & Others. :-

“2. In the meantime, State Pollution Control Board is directed to
enquire the matter with regard to the facts of the I.A. No. 06/2024 and to
verify whether any authority or person is doing any commercial activities
contravention of environmental rules and report.”

In reference to the above order the matter with regards to the facts of
LLA. No. 06/2024is reviewed. As per IA No. 06/2024, Respondent no. 15 to
15 (e) has informed that the property was sold by them to another party. The
copy of IA is enclosed asAnnexure — I. As per the order dated 09/01/2024
of Hon’ble NGT, the actions taken in this regard are as under:

INFORMATION OF REVENUE DEPARTMENT:

° A letter is issued to SDM, Tehsil — Huzur, Distt Bhopal
regarding the identification of facts as mentioned in the IA No.
06/2024 submitted by Respondent no. 15 to 15 (e). The letter is
enclosed in Annexure — II.

° The information provided by SDM, Tehsil — Huzur, Distt-
Bhopal vide letter no. 132 dated 14/02/2024is enclosed
asAnnexure III.As per the letter, themain points of the letter
arementioned as under:

a. Earlier in the 33 meters buffer area from FTL of Kerwa
reservoir, the Khasra No 286/1/1 area 0.336 hectare of
Dr Pramod Shrivastava was mentioned in the list of
encroachers. One kaccha tin shed and TGI Insignia hotel
were constructed on that portion of land.

b. As per current revenue records, Khasra number 286/1/1
area 0.404 hectares and Khasra number 286/1/2 area


Annexure I


0.336 hectares are registered in the name of Narayani
Beva, Jamuna Prasad, Smt. Shushila Bai W/o Arjun
Singh, Smt. Meera Bai W/o Kanchedilal, Khemchand
S/o0 Gangaram and Durga Shankar S/o Mishralal, Smt.
Laxmibai W/o Bansi lal, Gyarsi Bai Naba D/o Bansilal,
Golu, Shubham, Neeraj Naba S/o Bansilal
sanrakshakMaalaxmi ~ Baihaving equal share in
0.404hectares and Mrs. Upma Shrivastava W/o Pramod
Shrivastava, resident of Chunabhatti, Bhopal, Madhya
Pradesh, having equal share in 0.336 hectares.

Action Taken by MPPCB

a. A site visit to TGI Insignia is conducted by MPPCB, Bhopal
office team on dated 13/02/2024.

b. The TGI Insignia is located at Village — BerkhediBazyaft, Tehsil
— Huzur, Distt Bhopal (Post Ratibad). 23.177061, 77.343702.1t is
a resort and spread over approx 3.5 acre area, having banquet hall
of approx 25 chairs and kitchen facilities. One septic tank is
provided within the premises and no overflow observed from the
septic tank.The photographs of TGI Insignia along with
geographical location marked on Google Map dated 15/06/2023 is
enclosed in Annexure IV.

c. A letter is issued to M/s TGI Insignia for obtaining the consent,
Village- BerkhediBazyaft, Tehsil — Huzur, Distt Bhopal (Post
Ratibad). Copy of the letter is enclosed as Annexure— V.
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Prakamya Tiwari Jainendra Chandel
AE (C) Chemist
RO, MPPCB, Bhopal RO, MPPCB, Bhopal
e )
Brajesh Sharma
Regional Officer

MPPCB, Bhopal
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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL,

CENTRAL ZONAL BENCH, BHOPAL, M. P.
INTERLOCUTORY APPLICATION NO.  OF 2024
IN
ORIGINAL APPLICATION NO. 12/2022 (CZ)
IN THE MATTER OF:
DR. SUBHASH C. PANDEY ...PETITIONER
VERSUS
STATE OF MADHYA PRADESH & ORS. ...RESPONDENTS
INDEX
Edal Particulars. Annexure.| Page
No. Nos.
-/- 2-6

Application under Order 1 Rule 10 (2) R/W Section
151 of the Code of Civil Procedure on behalf of the
Respondent Nos. 15 to 15 (e) with Affidavit.

2. |List of Documents /= |0
3. |Copy of Sale Deed executed by Respondent Nos. 15 R—15/1 U-36
and 15 ()
Bhopal Submitted Bé
Date{ 01,2024 \\5&”/\'\% 3
Yadvendra Yadav.
Advocate.

Counsel for the Central Polludon Control Board.
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DR. SUBHASH C. PANDEY _PETITIONER
VERSUS
STATE OF MADHYA PRADESH & ORS. ...RESPONDENTS
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Sy THE RESPONDENT

:§t1s respectfully submitted on b (€) as

chalf of the Respondent Nos. 15 to 15

leaded as Parties in the present Case in

72023 passed in the present case whereby the

allow the I A. No. 51 of 2023 filed by the

1. That the Respondents Were imp

pursuance of the Order dated 27.0

Hon’ble Trbunal was plcased to

Applicant.
the Applicant has Gled the 1. A. No. 51

2. ‘Thatitis
that the Respondents ¢ running

of 2023 under a false and misleading
“1,G. L Insignia” on land earmarked s Green

averment of the

humbly submitted that
premise

a commercial enterprise called
Belt and Botanical Garden of Ke

is false and misleading S

rwa Resetvoir. The said
Applicant far as the present Rcspondents are

concerned.

question upon which the said commercial enterpase “T-

1d off by the Respondent Nos. 15 and 15 ©
Khare vide Sale Deed dated 28.10.2006

3. That the land in
» i built has been 80

G. L. Insignia
n and Shd Sanjay

to Shri. Suresh Meno




N

and to Shrimati Upma Shrivastava vide Sale Deed dated 28.07.2011. Copies of
the Sale Deeds are annexed herewith and marked as Annexure R =15/1.

4. That present Respondents are in no Way associated with the functioning

of “T. G. 1. Insignia” nor are they in the Ownership ot Possession of the Land

upon which the said establishment is allegedly being run.

5. That thus the present Respondents are neither proper nor necessary

Parties to the present Case and have peen wrongfully impleaded by the

Applicant without properly verifying the true facts and circumstances of the

Case, by submitting false and misleading information before the Hon’ble
Trbunal.
6.  That the names of the Respondent Nos. 15 to 15 (¢) may thus be deleted

from the arrays of Respondents in the aforesaid circumstances and heavy costs

may be imposed on the Applicants for misleading the Hon’ble Tribunal.

7 That the respective Affidavits of the Respondents are also being filed

herewith.
PRAYER.

In light of the above it is most humbly prayed that the names of the
Respondent Nos. 15 to 15 (¢) may thus be deleted from the arrays of
Respondents and heavy costs may be imposed on the Applicants for misleading

the Hon’ble Tribunal as is expedient in the interest of justice.

Bhopal DZ Submitted Byﬁ

Date:ﬂ)l.2024 S'\\ (\o«; R

Yadvendra Yadav.

Advocate.

Counsel for the Central Pollution Control Board.
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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL, =+
CENTRAL ZONAL BENCH, BHOPAL. M. P. / ‘%Aj?}__\
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INTERLOCUTORY APPLICATION NO.  OF 20 o s 1y,
IN Ry
ORIGINAL APPLICATION NO. 12/2022.(€2) = ~~(C)y

IN THE MATTER OF:
R " DR.SUBHASH C. PANDEY __ PETITIONER —
. VERSUS
.__STATE OF MADHYA PRADESH & ORS. ...RESPONDENTS 2zt
FIDA

Y o
12771, Narayani Bai, W/o Shri Jamna Prasad, aged 50 years, R/o. Navi Bagh, Karod,
Bhopal, do herby solemnly affirm and state on oath as under:

1. That I am the Respondent No. 15 in the present Case and am competent

to swear this affidavit.

2. That the accompanying Application has been drafted under my
instructions by my Counsel Shti Yadvendra Yadav and the contents
thereof ate true and correct to the best of my knowledge and belief,

based on the official records of the case.
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|’Q::;,1f.‘v':~_’, Bavr e, N ::

o s DEPONENT
lizic A Mihn A
iy /v VERIFICATION

1, Narayani Bai the deponent do vetify that the contents of this Affidavit
are true and correct to the best of my knowledge and belief, based on the

official records of the case and nothing has been concealed therein.

Signed and verified here at Bhopal on this the day of January, 2024.
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IN

ORIGI APPLICATI 12/2022
IN THE MATTER OF:
DR. SUBHASH C. PANDEY ...PETITIONER

VERSUS
_..RESPONDENTS

_— STATE OF MADHYA PRADESH & ORS.

AFFIDAVIT

ase and am

1. That I am the Respondent No. 15 (c) in the present C

competent to SWeat this affidavit.

2. That the accompanying Application has been drafted under my

nsel Shl. Yadvendra Yadav and the contents

instructions by my Cou

thereof ate true and correct to the best of my knowledge and belief,

\ased on the official records of the case. N
207N
DEPONENT

VERIFICATION

that the contents of this

ect to the best of my knowledge and belief, based on

Affidavit are true and cOtt
the official records of the case and nothing has been concealed therein.

here at Bhopal on this the

], Khemchandra the deponent do verify

day of Januaty, 2024.

Signed and vesified
dantified by e SOLBMNLY IRMED BEFORE ME f }{ z/f E
s i BY THE WITHIN NAYED DEPONENT
rmmMM,m -
oy sNPRAT PMARI

NOW,ADVG&“LW-.; CHOPAL (INDIA)
| 6 JAN 2024




BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL,
CENTRAL ZONAL BENCH, BHOPAL, M. P.
INTERLOCUTORY APPLICATION NO,  OF 2024

//:, RO W ORIGINAL APPLICATION NO. 12/2022 (CZ)
| TN THE MATTER OF:
. 'DR. SUBHASH C. PANDEY ...PETITIONER
VERSUS

STATE OF MADHYA PRADESH & ORS. ...RESPONDENTS

AFFIDAVIT

* ' 1, Sushila Bai, W/o Shri Arjun Singh, aged 45 years, R/o. Chawni, Raisen Road,
Bhopal, do herby solemnly affirm and state on oath as under:

1 That I am the Respondent No. 15 (a) in the present Case and am

competent to swear this affidavit.

2. That the accompanying ‘Application has been drafted under my
| instructions by my Counsel She. Yadvendra Yadav and the contents
thereof are true and correct to the best of my knowledge and belief,

based on the official records of the case.
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W VERIFICATION
\ VAL R T

TNV RE I
" \(\S\;;l, Sushila Bai the deponent do verify that the contents of this Affidavit

" ate tue and cosrect to the best of my knowledge and belief, based on the
‘\ official records of the case and nothing has been concealed therein.

Signed and verified here at Bhopal on this the  day of January, 2024.
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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL,
CENTRAL ZONAL BENCH, BHOPAL. M. P.
INTERLOCUTORY APPLICATION NO. OF 2024

N Nt 9=
ORIGINAL APPLICATION.NO. 12/2022.(C2)  *, O
IN THE MATTER OF: 5 ‘/?;:' /
DR. SUBHASH C. PANDEY ...PETITIONER -
VERSUS
- STATE OF MADHYA PRADESH & ORS. ...RESPONDENTS
== AFFIDAVIT .,é@

s _:)1, Meera Bai, W/o Shri Kanchedilal, aged 35 Years, R/o. 10 No. Sabji Farm, 12 ‘f,
- No. Stop, Bhopal, do herby solemnly affirm and state on oath as under: -

e

1. That I am the Respondent No. 15 (b) in the present Case and am
competent to swear this affidavit.

2. That the accompanying Application has been drafted under my

ol Shri, Yadvendra Yadav and the contents

f my knowledge and belief,

AT

DEPONENT

instructions by my Couns

thereof are true and correct to the best 0

based on the official records of the case.

VERIFICATION

1, Meera Bai the deponent do verify that the contents of this Affidavit

are true and correct to the best of my knowledge and belief, based on the

official records of the casé and nothing has been concealed therein.

ed and verified here at Bhopal on this the day of January, 2024.
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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL,
,.'/’-F\"‘\
CENTRAL ZONAL BENCH, BHOPAL. M. P OKP‘RJ’ >\
INTERLOCUTORY APPLICATION NO.  OF 2042/ ~0- : “\

o "9‘\&“ 2 ‘ it /’,S.'
ORIGINAL APPLICATION NO. 12/2022 (CZ) - ~"/
IN THE MATTER OF: 80>
DR. SUBHASH C. PANDEY ...PETITIONER
VERSUS
STATE OF MADHYA PRADESH & ORS. ...RESPONDENTS
AFFIDAVIT

competent to swear this affidavit.

o 2. That the accompanying Application has been drafted under my
| instructions by my Counsel Shri. Yadvendra Yadav and the contents

thereof are true and cotrect to the best of my knowledge and belief,
based on the official records of the case.

{or
DEPONENT

VERIFICATION

I, Laxmi Bai the deponent do verify that the contents of this Affidavit

are true and correct to the best of my knowledge and belief, based on the

official records of the case and nothing has been concealed therein.

Signed and verified here at Bhopal on this the  day of January, 2024.
N

. 9,,& DEPONENT
antified ry oo
S, o
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£ Q. Loant. al, NOTARY-ADVCCR: 2 Ul WAL (INDIA)
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BEFORE THE HON’BLE NATIONAL GREE
ENTRAL ZON!

INTERL A
IN
ORIGINAL APPLICATION NO, 12/2022 (CZ)
IN THE MATTER OF:
DR. SUBHASH C. PANDEY ...PETITIONER
VERSUS
- STATE OF MADHYA PRADESH & ORS. ...RESPONDENTS
AFFIDAVIT
.1, Durga Shankar, S/o Shri Mishri Lal, aged 24 Years, R/o. Police Lines, Neilru <&

Y Nagar, Bhopal, do herby solemnly affirm and state on oath as under:

/' 1. That I am the Respondent No. 15 (d) in the present Case and am

competent to swear this affidavit.

2. That the accompanying Application has been drafted under my
instructions by my Counsel Shr. Yadvendra Yadav and the contents

thereof are true and correct to the best of my knowledge and belief,

T RTw ¢

DEPONENT

based on the official records of the case.

Durga Shankar the deponent do verify that the contents of this

. WEGeAvit are true and correct to the best of my knowledge and belief, based on

the official records of the case and nothing has been concealed therein.
Signed and verified here at Bhopal on this the ~ day of Januaty, 2024.

\
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BEF THE HON’BL
CENTRAL ZONAL BENCH, BHOPAL. M. P.
INTERLOCUTORY APPLICATION NO.  OF 2024

IN
ORIGINAL APPLICATI 2
IN THE MATTER OF:
DR. SUBHASH C. PANDEY ...PETITIONER
VERSUS
STATE OF MADHYA PRADESH & ORS. ...RESPONDENTS
LIST OF DOCUMENTS
rE:tial Particulars. Annexure, Page
Nos.

No.

1. |Copy of Sale Deed executed by Respondent Nos, R - 15/1 -3 6
' -

15and 15 (¢)

Submitted By:

Bhopal A
Date§01.2024 W ‘
Yadvehdra Yadav.

Advocate.

Counsel for the Central Pollution Control Board.
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